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Assessment or Pollution or Drinkiug 
Water 

1426, SHRI H, M, ]'ATEL: Will thc 
Minish'r of HEALTH and FAMILY PLA.N-
NI~G b~ plcased to w,'" : 

(a) wh('ther at any stagc Government ha\'e 
made any assessment with r~gard to po\1ution 
of drinking water in the country, its causes 
and effects on the population; 

(I,) if so, the Ilnding<; thercof; and 

(c) the steps taken so far by GO\'t'rnment 
in lhi, direclion ? 

THE \\'lll'<ISTER OF STATE 1:'1: THE 
MI:"IIlSTRY OF I-IF.X!'I-l A1'\[) FAMILY 
l'l.,\Ni':l"lC; ,SURl II, 1', CllXITOJ>:\-
IJHYAYA, : (a; alld /1,,' YI·'., (;t:lllral Publi(, 
Beallh En!(ill!:cring R""t':tl( h \r"l ,111(', [\;agpul'. 
Inrliall (:oll"ril "I' !'vlt·di,a) 1<.<:',,:;\1'<"11, ~C\\' 

l.kllli un<1 (;rntral hiland Fidlrri,," Rc,;,."arch 

Institutc, BaJ'J'ackpore and other organisations 
have conducted several river-pollution studies 
which revealed that water pollution problems 
cxist in loe:tlis?d pockets in several parts of 
the coun~ry. 

ec) A comprehensive bill to prev('nt water 
pollution in the country callI'd the 'Prevention 
of , Vater Pollution Bill, 1969' has already 
been introduced in the Rajya Sabha, 

Action taken by India re: Aggression 
in Laos 

H27. SHRI H. M. PATEL: ''''ill the 
Minister of EXTERNAL AFI,'AIRS be pleased 
to state: 

(a) whether Government had taken any 
diplomatic initiative as Chairman of the ICC 
in Laos on the fresh military narc-up in Laos; 
and 

(b) if so, what steps w~re taken a nd the 
results ach ie\'cd ? 

THE DEPUTY MINISTER I~ THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b) Govanm('nt of India have consi-
stenlly held the vicw that the only path 
to a solution of the problem, of Laos lies in 
the \'acation of ali foreign interference and 
the conlinualion of the dialogue between the 
Laotian partie, with a "iew s:> achieving a 
negotiated scttlement. Go\'crml1ent of India 
therel'ore, expressed regret and concern at th~ 
recent escalation of the conflict and urged 
restJ'ainl. The Indian rcpre~entalive on the 
ICC also suggested that the ICC: might 
issue an appeal calling for the reatllnnation of 
Lautiall nculJ'alily : for respecling the Geneva 
Agreements of 195-\' and 1962; and offerin~ 
"good dRees" 10 the parties in, L:\os t~ 
enaule them to continue their dialob uc 
toward, a peacdul seltkmcnt. 
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